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Record of Proceedings

The order in the present petition was reserved on 7.12.2021. However, the
order could not be passed prior to the Chairperson Shri P. K. Pujari demitting office.
Accordingly, the matter is listed for hearing today, through video conferencing.

2. During the hearing, the learned counsel for the Petitioner and the learned
counsel for Respondents submitted that since pleadings in the matter have been
completed, the Commission may reserve its order. Accordingly, order in the petition
was reserved on ‘admissibility’.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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